To,

Mr. Rajiv Kalita
Gauhati High Court, Itana

FORM '
Rejection Order

[Rule 4(iii)]
No HC.XXXV- 01/2021-22/223/ RTI

Dated .&./04/2021

gar Permanent Bench

D-Sector, Naharlagun
Arunachal pradesh-791110

1. Please refer to your applicati
Addressed to the undersigne
relating to pay and other benefit 0

021-22 Dated 07/04/2{}21
sc. information
of the Gauhat

on 1.D. No 04/2
d regarding supply of mi
f Assistant Registrar

High Court.

2. The a
due to following reason:-

)

3. As per section 19
an appeal to the ap

bove at SI. No.1 & 2, information aske

d for cannot be supplied

(iii) of the Gauhati High Court

For not complying with Rule 9
PO so enclosed

(Right to Information) Rules, 2008. The I
with your application, is returned herewith.

The requisite fee of Rs 10/- paid through IPO, is to be paid
in favour of ‘Registrar General, Gauhati High Court’, payable
at Guwahati, instead of ‘The PIO, Gauhat High Court”. You
may resubmit the application after rectifying the
aforementioned deficiency.

of the Right to Information Act, 2005, you may file

pellate authority within thirty days of the issue of

this order.

R. & 1“.-4\1,’)@

Enclo : IPO No 75F799443 o€ OM:
Registrar (Judig'i%l) & PIO

Gauhati High Court.



To,

addressed to undersigned regarding supply of informati

_ The information asked for is as follows.

. As per section 19 of the Right

FORM °‘E’
Form of supply of information to the applicant
[Rule 4(iv)]

No HC.XXXV- 01/2021-22/224 RTI
Dated £../04/2021

Mr. Debanjan Chowdhry
Natun Para, Near Anand Apartment
P.O & Dist- Bongaingaon - 783380

D. Number 01/2020-21 Dated 01/04/2021

Please refer to your L
on relating to

maternity leave of Subordinate Court staff.

i) The PIO cannot clarify or give opinion on maternity leave
revocation at the time of promotion in between the maternity
leave period, as FR&SR (Fundamental rules and Subsidiary rules of
Govt. of Assam) is silent about maternity leave cancellation.

Kindly note that under RTI Act, information as its exists only to

be provided,

to Information act, 2005, you may file an

thirty) days of the issue of this

appeal to the Appellate authority within 30(

order.

R. & Tapaden
OF i o Y
Registrar (J udicial) & PIO

Gauhati High Court, Guwahati.



To,

. As per section 19 of the Right to Information act, 2005, you may file 2

Enclo:- 5 pages

FORM ‘E’ /|
Form of supply of information to the applicant
[Rule 4(iv)]

No HC XXXV- 03/2021-22/2. 264 BT
Dated19./04/2021

Mr. Ajit Kumar Kuli
Gauhati High Court, Guwahati.

_ Please refer to your RTI application registered as 1.D. Number 06/2021-

22 Dated 08/04/2021 addressed to undersigned regarding supply of COpy
of your ACR for the year 2019.

. The information asked for is as follows.

The Copies of copy of your ACR for the year 2019 is attached herewit”

-r

£ i
this

appeal to the Appellate authority within 30(thirty) days of the issu€ O
order.

". A —I'..—.-.\\u'b e
L9 . s\« )
Registrar (Judicial) & PIO
i



FORM ‘E’
Form of supply of information to t
[Rule 4(IV)]

he applicant

No HC.XXXV- 03/2021-22/2_25/ RTI
Dated .14/04/2021

To,
mr. Utpal gurhagohain

Gauhati High Court, Guwahati.

1. Pleas€ refer to your RTI application registered as 1.D. Number 07/2021-
22 Dated 08/04/2021 addressed to undersigned regarding supply of copY

of your ACR for the year 2018 & 2019.

as follows.
ACRs for the

mation asked for is
S attached

y of your year 2018 & 2019 i

2. The infor
The Copies of cop
herewith.

t, 2005, you may file an

9 of the Right to Information ac
the issue of this

3. As per section 1
pellate authority within 30(thirty) days of

appeal to the Ap
order.

Rt . h
Enclo:- 4 pages B TS ol
Ll I oM M\
Registrar (Judicial) & P10

rt uwahati

|

Gauhati High



To,

3.(b).ii
er/order of this Regist

. FORM ‘I’
orm of supply of information to the applicant
[Rule 4(iv)]
No HC.XXXV- 03/2021-22/ 2.2 BT
Dated Z.1./04/2021

Mr. Arnon Ezung
Kohima, Nagaland

D. Number 02/2021-

cation registered 3s
dto undersigned regarding furnishing copy

at, Guwahati in respect of the
r of WP(C) 231/2016.

your RTI appli

2021 addresse
of the Principal Se

tted by the petitione

please refer to
22 Dated 05/04/

of the |etter/order

representation submi

n asked for is @s follows,

ry available, on the decision taken

The informatio

There 15 NO lett

he aforementioned representation.

ay file an

ont
e of this

ht to Information act, 2005, you m

r section 19 of the Rig
30(thirty) days of the iSS

As pe
ellate authority within

appeal to the App

order.

LV O\ Wy
Registrar (Judicial) & P10

h



To,

Fo FORM ‘E’
rm of supply of information to the applicant
[Rule 4(iv))

No HC.XXXV- 4/2021-22/22€/ RTI
Dated 26./04/2021

Mr. Thirumalai Dasan K

Flat D 15-14, KG Signature City
200 ft Maduravoyal By pass
Chennai, Tamilnadu-600095

. Please refer to your 1D. Number 03/2020-21 Dated 07/04/2021

forwarded to undersigned for supply of misc. information regarding
adjournment.

. The information pertaining to question No. 1 to 5 is not maintained by the

Gauhati High Court or its Subordinate Courts.
Kindly note that under RTI Act, information ‘as it exists’ only to be

provided.

. As per section 19 of the Right to Information Act, 2005, you may file an

appeal to the Appellate Authority, i.e., the Registrar General, Gauhati
High Court, within 30 (thirty) days of the issue of this order.

&R A T‘—\'\a’i\'&.ﬁ—
TR ERE|

Registrar (Judicial) & PIO



FORM D — / C
Rejection Order
[Rule 4(iii)]
No HC00(V- 01/2021-22/229/ RT1
Dated 2.6/04/2021

To,

Mr. Abdul Kuddus
Dhubri Bar Assodation
P.0. & Dist. — Dhubri -783301

L Pleaserel'amymrapplicaﬁml.D.Nomﬁﬂzl-ZZDatedmm
Addr&ssedtomewﬁersigmdregarmfgamyofinfumaﬁonrelaﬁlg
todesignationomenanRigmstt.

2.1T|einformaﬁmaskedforcammtbeappﬁedduemfulmuing
reason:-
ii) FornotcomplyingwithRuleQ(iﬁ)ofﬂ'neGamatilig\Cm-t
(Righttolnfu‘rnaﬁm) Rules, 2008. The IPO so endosed
withyourapﬁicaﬁm,isreumedherewim.

"lherequisitefeeofRslol-paidMJghIPO,istobepaid
in favour of ‘Registrar General, Gauhati High Court’, payable
at Guwahat, instead of "The PIO, Gauhati High Court™. You
may resubmit the application after redifying the
afocmmtimedddidency.

56C859146



To

’

22 Dated 09/04/2021 addressed to u

- As per section 19 of the R

[ ’

il i
Form of Supply of Information to the applicant

[Rule 4(iv)]

No HC.XXXV- 03/2021-22/ 230y RT1
Dated 26/04/2021

Mr. Abdul Zabbar
Gauhati High Court, Guwahati,

Please refer to your RTI application registered as 1.D. Number 19/2021-
ndersigned regarding supply of copy

of minutes of Selection committee regarding assessment of the
Comparative merits based on ACRs of the AO(J) candidates appeared on

interview dated 11/12/2020.

. The information asked for is as follows.
meeting of Departmental Promotion

The copies of minutes of the
in connection with the interview for

Committee held on 05/03/2021,
selection for the post of AO(J) held on 11/ 12/2020, is attached herewith.

ght to Information Act, 2005, you may file an

appeal to the Appellate Authority within 30(thirty) days of the issue of this

order.

R. =&a- ‘P«(\u’bcu).

Enclo:- 2 pages A

Registrar (Judicial) & PIO

o

&
g4
¥



To,

p
’C '- / %
/
FQRM iEr
Form of supply of information to the applicant
[Rule 4(iv)]
No HC.XXXV- 03/2021-22/2 31/ RTI

Dated 26/04/2021

Mr. Ramesh Ch. Das
Gauhati High Court, Guwahati.

Please refer to your RTI application registered as I.D. Number 17/2021-
22 Dated (9/04/2021 addressed to undersigned regarding supply of copy

of your ACR for the year 2018.

2. The information asked for is as follows. .
The Copies of your ACR for the year 2018 is attached herewith.

As per section 19 of the Right to Information Act, 2005, you may file an
appeal to the Appellate Authority within 30(thirty) days of the issue of this

order.,

Enclo:- 2 pages R. & B
Te -0y =y
Registrar (Judicial) & PIO

Gauhati High Court, Guwahati.



FORM _E’ L ( C
Form of supply of information to the applicant g
[Rule 4(iv)]

No HC.X0XV- 03/2021-22/ 222/ RTI
Dated 26/04/2021

To,
Mr. Gunindra Nath Baishya

Gauhati High Court, Guwahati.

Please refer to your RTI application registered as 1.D. Number 14/2021-
22 Dated 09/04/2021 addressed to undersigned regarding supply of copy

of your ACR for the year 2018 & 2019.

2. The information asked for is as follows.
The Copies of your ACRs for the year 2018 and 2019 is attached

herewith.

3. As per section 19 of the Right to Information Act, 2005, you may file an
appeal to the Appellate Authority within 30(thirty) days of the issue of this

order.
Enlo:- 4 pages P R Tompeadoll.
i TR AV
Registrar (Judicial) & PIO

Gauhati High Court, Guwahati.




S
vy
FORM E’ Y=
F“”U'Wfddmamnmm l
[Rute 4(1/)]

No HCO0V- 03/2021-22/2 3% #T1
Deted 26/04/2021

To,

1. Please refer tn your RTI appiication registered as LD. Number 09/2021-
22 D=ted 09/04/2021 acdressed to undersigned regarding supply of copy

of your ACR for the year 2017, 2018 & 2019.

2. The information askec for is 2s foliows.
The Copies of your ACRs for the year 2017, 2018 and 2019 is atiached

herewith.

As per section 19 of the Right to Information Act, 2005, you may file an
2ppeal to the Appeliate Authority within 30(thirty) days of the issue of this
order.

R A _-'—T\GLM
Registrar (Judicial) & P10



| N

To,

appeal to the Appellate

N/C

”

FORM_E
the applicant

Form of supply of information to
[Rule 4(V)]

No HC.XXXV- 03/2021-22/% 24/ RTI

pated 26/04/2021

Mr. Jayanta Kumar Boro
Gauhati High Court, Guwahatl.
red as L.D. Number 11/2021-

TI application registei
ned regarding supply of copy

Please refer to your R
ddressed to undersig

22 Dated 09/04/2021 a
ar 2018 & 2019.

of your ACR for the ye

The information asked for is as follows.
he year 2018 and 2019 Is attached

The Copies of your ACRs for t

herewith.
t to Information Act, 2005, you may file an

As per section 19 of the Righ
Authority within 30(thirty) days of the issue of this

order.

Re w - 'v:'....,\,,.acn
Lhoey

Enclo:- 4 pages
Registrar (Judicial) & PIO




To,

Enclo:- 4 pages

FORM_‘E’ Cv / C/
Form of supply of information to the applicant '

[Rule 4(iv)]

No HC.XXXV- 03/2021-22/335/ RTI
Dated 26/04/2021

Ms. Rashmita Arado
Gauhati High Court, Guwahati.

. Please refer to your RTI application registered as I.D. Number 12/2021-

22 Dated 09/04/2021 addressed to undersigned regarding supply of copy
of your ACR for the year 2018 & 2019,

. The information asked for is as follows.

The Copies of your ACRs for the year 2018 & 2019 is attached herewith.

. As per section 19 of the Right to Information Act, 2005, you may file an

appeal to the Appellate Authority within 30(thirty) days of the issue of this
order.

R. & Ta \'\m'BC:J\
S 5 0y, ~
Registrar (Judicial) & PIO
h i



FORM ‘E’ \
Form of supply of information to the applicant
[Rule 4(iv)]

No HC.XXXV- 03/2021-22/234/ RTI
Dated 26/04/2021

()C

To,
Mr. Robert L. Thiek
Gauhati High Court, Guwahati.

1. Please refer to your RTI application registered as 1.D. Number 13/2021-
22 Dated 09/04/2021 addressed to undersigned regarding supply of copy
of your ACR for the year 2018 & 2019,

2. The information asked for is as follows,
The Copies of your ACRs for the year 2018 & 2019 is attached herewith,

3. As per section 19 of the Right to Information Act, 2005, you may file an
appeal to the Appellate Authority within 30(thirty) days of the issue of this

order,
.
nclo:- 4 pa wow Sl
Enclo:- 4 pages oy .:.‘:{:-3
Registrar (Judicial) & P1IO

-
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To.

Encio. 2 pages

1
m#“;& e

e N

e, Wy SN 1 -
tgont A

W A Rarush
Gauhatl Migh Count, Guwerat

m,,,,,,,,m-.w...-uo e A S
umwmlaﬂnwvﬂ‘."'

of your AC for the yesr 2018



To,

FORM_‘E’ 6/ (‘“’

Form of supply of information to the applicant
[Rule 4(iv)]

No HC.XXXV- 03/2021-22/23§ RT1
Dated 26/04/2021

Mr. Sibanta Duwarah
Gauhati High Court, Guwahati.

1. Please refer to your RTI application registered as 1.D. Number 08/2021-
22 Dated 09/04/2021 addressed to undersigned regarding supply of copy
of your ACR for the year 2017, 2018 & 2019.

2. The information asked for is as follows.
The Copies of your ACRs for the year 2017, 2018 and 2019 is attached

herewith.

3. As per section 19 of the Right to Information Act, 2005, you may file an
appeal to the Appellate Authority within 30(thirty) days of the issue of this

order.

R-ea. vapned
. “Peodey
Enclo:- 6 pages 26 oy, 3,

Registrar (Judicial) & PIO

Gauhati High Court, Guwahati.



To,

. Please refer to your RTI application re

. The information asked for is as follows.

. As per section 19 of the

FORM_E' [/J/ ’

Form of supply of information to the applicant
[Rule 4(iv)]

No HC.XOV- 03/2021-22/238) RTI
Dated 26/04/2021

Mrs. Tanaz Yesmin Saikia
Gauhati High Court, Guwahati.

gistered as 1.D. Number 18/2021-
22 Dated 19/04/2021 addressed to undersigned regarding supply of copy
of your ACR for the year 2018.

The Copies of your ACR for the year 2018 is attached herewith.
Right to Information Act, 2005, you may file an

appeal to the Appellate Authority within 30(thirty) days of the issue of this

order.
Enclo:- 2 pages ?. & Tepeis
Al O™ T
Registrar (Judicial) & PIO
i Hi
Ve,
W




To,

i » \.’V
.%\10}

FORM _E’ el
Form of supply of information to the applicant
[Rule 4(iv)]

No HC.00V- 03/2021-22/294() RT1
Dated 26/04/2021

Ms. Ipshita Dutta
Gauhati High Court, Guwahati.

Please refer to your RTI application registered as I1.D. Number 10/2021-

22 Dated 09/04/2021 addressed to undersigned regarding supply of copy

of your ACR for the year 2018 & 2019.

The information asked for is as follows.

The Copies of your ACRs for the year 2018 and 2019 is attached

herewith.

As per section 19 of the Right to Information Act, 2005, you may file an

appeal to the Appellate Authority within 30(thirty) days of the issue of this

order.
Enclo:- 4 pages LR N Trpeds
W Loyt
Registrar (Judidial) & PIO
Gauhati High Court, Guwahati.
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ORM.
Form of supply of information to the appl
[Rule 4(V)]

No HC.XXXV- 03/2021 22/241/ RT1
Dated 26/04/2021

jcant

Mr, Himanshu Dutta
Gauhati High Court, Guwahatl,

llcation registered as L.D. Number 15/2021-

Please refer to your RTI app
ersigned regarding supply of copy

22 Dated 09/04/2021 addressed to und
of your ACR for the year 2018 & 2019,

follows.

The information asked for s as
the year 2018 a

The Copies of your ACRs for
herewith,

nd 2019 Is attached

formation Act, 2005, you may file an

As per section 19 of the Right to In
In 30(thirty) days of the issue of this

appeal to the Appellate Authority with
order.

R.wn -r.-9u'hdl.

Enclo:- 4 pages
X TN A

Registrar (Judiclal) & PIO



EJB.M_'D.' _ ,/"I
Rejection Order

[Rule 4(iil)]
No HC.XXXV- 01/2021-22/ 244 RTI

Dated 08/06/2021

To,
Mr. Tirtha Sarathi Mukherjee
Late Mrinal Mukherjee

Opposite Ledo post office
P.O.- Ledo Dist.- Tinsukia -786182

D. No 25/2021-22 Dated 04/05/2021

1. Please refer to your application I.
nformation relating

Addressed to the undersigned regarding supply of i
to S.D.J.M., Margherita.

2. The information asked for cannot be supplied due to following

reason:-
For not complying with Rule 9(iii) of the Gauhati High Court
(Right to Information) Rules, 2008. The IPO so enclosed

with your application, is returned herewith.

of Rs 10/- paid through IPO, is to be paid
in favour of ‘Registrar General, Gauhati High Court’, payable
at Guwahati, instead of "The PIO, Gauhati High Court”. You
may resubmit the application after rectifying the

aforementioned deficiency.

The requisite fee

tion Act, 2005, you may file

3. As per section 19 of the Right to Informa
n thirty days of the issue of

an appeal to the appellate authority withi

this order.

Enclo : IPO No 21F352174 EK"\J»

S9s/F2eo/36 I Administrative Officer (Judl),
Correspondence & RTI cell

=
éﬁ%’,z,i ] Gauhati High Court.



To,

FORM ‘D’
Rejection Order
[Rule 4(iii)]

No HC.)00V- 01/2021-22/2.4% RTI
Dated 08/06/2021

Mr. Dipjyoti Baishya

C/o- Soneswar Baishya,
Soalkuchi, near post office Road
Dist.- Kamrup -781103

1. Please refer to your application I.D. No 28/2021-22 Dated 20/05/2021
Addressed to the undersigned regarding supply of information relating
to status of case number 1.A.(Civil) 172/2019.

2. The information asked for cannot be supplied due to following
reason:-

With reference to the above, this is to inform you that as per
Rule 9 (i) & (iii) of the Gauhati High Court (RTI) Rules, 2008, the
application fee(Rs.10) is to be paid by cash / demand draft / pay
order, in favour of ‘Registrar General, Gauhati High Court’, payable
at Guwahati and your application doesn't come with
required fee.

Hence, your application is rejected for not complying with Rule 9
(i) &(iii) of the Gauhati High Court (Right to Information) Rules,
2008.

You may re-submit your application rectifying the deficiency.

3. As per section 19 of the Right to Information Act, 2005, you may file

an appeal to the appellate authority within thirty days of the issue of
this order.

2z
L\
: Administrative Officer (Judl),

Correspondence & RTI cell
Gauhati High Court.



FORM_‘E; \
Form of supply of information to the applicant ( \ { (» -

(Rule 4(v))
i\
No HC.XXXV- ouzon-zz/*xé&/ RTI
' Dated £./06/2021
To,
Mr. Pranjal Konwar
Late Pronob Konwar
Sepon, Derdighat
785673

Charaideo, Assam -
1. Please refer 0 your 1.D. Number 05/202&-2‘1\ Dated 08/04/2021
addressed 1o undersigned regarding supply of information relating to

case no. Writ petition (€) 4686/2020.

2. The information asked for Is as follows.

RTI Act 2005, only information Is to pe furnished, the PIO

opinlon or advice.
ted date, which

(1) & (i) As per

cannot render reason,
does not guarantee the

(i) It is a computer genera
listing.

(iv) As it is a hypothetlcal query, the PIO cannot reply to this query
under RTI Act.

formation act, 2005, you may file an

3. As per section 19 of the Right to In
thin 30(thirty) days of the issue of

appeal to the Appellate authority wi
this order.

E.\.F"T""?““

R AR
Registrar (Judicial) & PIO
Moz

N.B.- Kindly note that due to Covid-19 restriction, the information could not be furnished

within stipulated time frame of RTI application.

= '7';:,,,-""'”’ ) :
)/f("{ )G - ( = (
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FORM ‘E’
Form of supply of information to the applicant
[Rule 4(Iv)]

No HC.XOXV- 03/2021-22/245 RT1
Dated /£/06/2021

To,
Mr. Dhrubajyoti Mahanta

Gauhati High Court, Guwahati.

r RTI application registered as 1.D. Number 24/2021-

1. Please refer to you
undersigned regarding supply of copy

22 Dated 23/04/2021 addressed to
of your ACR for the year 2018.

2. The information asked for is as follows.
The Copies of your ACRs for the year 2018 is attached herewith.

formation Act, 2005, you may file an

3. As per section 19 of the Right to In
hin 30(thirty) days of the issue of this

appeal to the Appellate Authority witl

order.
Enclo:- 2 pages
R - T g\_? M'Dtp-—
X - o6 - ],‘
Registrar (Judicial) & PIO
Nl
WA
A\t



FORM E’
Form of supply of information to the applicant
[Rule 4(v)]
No HC00V- 01/2021-22/246 RT1

Dated 24./06/2021

To,
Mr. Mohit Raj Bhatia

L64 Kalkaji,
New Delhi-110019

. addressed to undersigned regarding supply
Fast Track Speial Court (FTSC)-

2. The information asked for is as follows.

' Ii Judge, Pocso Act
5 | Kokrajhar " Chandranshu Chaturvedy, 110
g2 | | Addl. .
2% | 'l Judge, Pocso Act.
6 ; Nalbari I Munmun B. Sharma, Addl. | 108
| | Sessions Judge cum Special |
| ] . Pocso Act.
Prjush Pratim Bairagi, AddL. | 395
ial

7 | Nagaon
| Sessions Judge cum Speca

|
L DuePesobd




Form of supply of information to the applicant

To,
Mr. Abdul Kuddus

FORM E’ C ( (/

[Rule 4(v)]

No HC.X00V- 01/2021-22/ 24§ rm
Dated 24-406/2021

Dhubri Bar Association

p.0. & Dist. - Dhubri -783301

please refer to your

addressed to undersigne
designation of Human Rig

The information aske

-22 Dated 05/05/2021

1.D. Number 27/2021
formation relating to

d regarding supply of in
hts Court.

d for is as follows.

f Govt. of Assam, in consultation with the

a) The Judicial department 0
Chief Justice of the Gauhati High Court designated;
“District Judges/ Addl. District Judges on the Civil side and Session
Judges/ Add!. Session Judges on the Criminal side (as the case may be)
as Special Judge, Human Rights Court, under Section 130 of the
protection of Human Rights Act, 1993"

Vide Govt. notification Wz}j@ﬁlﬁﬂ dated

16/09/2011.(attached herewith)

As per section 19 of the Ri

2005, you may file an

ght to Information act,
) days of the issue of

3.
appeal to the Appellate authority within 30(thirty
this order.
2 . TepadeR
W o :. L
#7753 ¢ o Sl
Registrar (Judicial) & PIO
N.B.- Kindly note that due to Covid-19 restriction, the information could not be furnished
within stipulated time frame of RTI application.



. | lilk’l\'M I].!:I I(. /
orm ol nupply of information o the applieant ( ) [
[Rule A(iv)] |
NGO HCXXXV- 4/2021 2225 [/ RTI
Dated 244,/06/2021

10,
Mr. Rajinder K. Singla

102, Sector-23-A,
Chandigarh, Punjab: 160023

{. Please refer o youl 1.0, Number 22/2021-22 Dated 21/04/2021

forwarded 0 undersigned for aupply of misc. Information regarding
privileges of High Court Judges and qubordinate Court Judges.

2. The Information asked for (s as follows.

L83

he privileges and limits of spending of the Hon'ble High Court
Judgos are uuvvrumtl by the “"ACT AND RULES GOVERNING THE SERVICE
CONDITIONS OF HIGH COURT JUDGES" (puhlishvd by Ministry of law
and Justice on 5 Aptll, 2010). A summary copy of entitiement of Mon'ble
Chief Justice and Hon'ble sitting Judges of the Gauhatl Migh Court 8

attached herewlth,
The facllities provided to the Judiclal Offie

guv:-mod by the Assam Judiclal Service Rules, 2
gervice Rules (Ammnlmvnl), 2010 (|_:ubllshvfl by Judiclal
Assam on 17" Feb, 5003 and 12" Dec, 2010 respectively).

[ he nbovmnrnliu:wd documents are voluminous (total 93 pagcs)
ne will be furnished to you on payment of
through cash ol Demand draft or PO pald In

|, Gauhatl High Court, payable at Guwahatl.

ors serving In Assam are
)03, and Assam Judiclal
yapartment of

and hardeoples of the sal
Re, 465 (93*5/ pet page),
favour of ‘Reglstrar Genera

4 ;- Does not relate to the Gauhatl High Court,

3, As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30(thirty) days of the Issue of this

order.

Enclo - as mentioned above
B dN "rn\\;) wid
LT 1™ kY \

(g e
‘ Registrar (Judiclal) & PIO
ﬁnnhaﬂ_ﬂlﬂhﬁnu[kﬁuﬂlhul,

N8, - Kindly note that due to Covi! 19 resteiction, the inforatkn Coukt it be frmishext

within stipulated time frane of R application,



T,

FORM 'K’
Form of supply of information to the applicant
[Rule 4(iv)|
No HC.XXXV- 4/2021-22/2 57 #TI
Dated 2%/06/2021

Mr. Rajeev Shukla
Village post-Amiliya
Block Sihawal, Dist-Sidhi
Madhya Pradesh- 486670

. Please refer to your ID. Number 23/2021-22 Dated 21/04/2021

forwarded to undersigned regarding pendency of Land dispute cases at
The Gauhati High court and Subordinate courts under its jurisdiction.

. The available information asked for is as follows.

Number of land dispute cases disposed and pending for the year 2020.

Gauhati High Court | Number of pending | No of cases disposed |

Bench cases as  on | during the year 2020 |

31/12/2020 |

Principal Seat 1044 117 ‘

|

Kohima Bench 18 02 j'
Aizwal Bench 45

Itanagar Bench 227 62 ]

Sub ordinate courts under the Gauhati High Court.

State Number of pending | No of cases disposed
cases as on | during the year 2020
31/12/2020

Assam 23820 2093

Nagaland 68 -

Mizoram 485 77

Arunachal Pradesh | 290 30 ]

of this order.

00, _#5)
@z

R, A

. As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30(thirty) days from the issuance

rU\?.QJL.

A€ . oL - Yy
Registrar (Judicial) & PIO

Gauhati High Court, Guwahati.

N.B.- Kindly note that due to Covid-19 restriction, the information could not be furnished
within stipulated time frame of RTI application.



FORM ‘E’
Form of supply of information to the applicant
[Rule 4(iv)]

No HC.XXXV- 01/2021-22/253/ RTI
Dated 24/06/2021

To,
abitan Nessa
Late Afsar Ali
bologarah, P.S. Dhula
P.O.-Kharupetia, Darrang Assam.

1. Please refer to your I.D. Number 29/2020-21 Date15/06/2021 addressed
to undersigned regarding supply of information relating defect of the
MFA Appeal no- 9463/2020.

2. The information asked for is as follows. ;

i) The Hon'’ble Chief Justice of Gauhati High Court has not passed
any order in respect of MFA Appeal no- 9463/2020. However, the
case record has not been sent to Bench section for listing the
same due to non-service of notice to the Caveator, hence, the
matter is now pending as defective.

i) & iii) As per Gauhati High Court Rules maximum period can be granted
by the Registry is 7(seven) days, after which the matter is to be
placed before Lawzima Court. However, due to ongoing pandemic
situation, matter has_not been placed before Lawzima Court for
directing the appellant to rectify the same.

3. As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30(thirty) days of the issue of
this order.

- O _fﬂ‘\h’)L

. = ok, 2
' \,.""\ Registrar (Judicia\) & PIO

o Gauhati High Court, Guwahatj.



FORM ‘B’
Form of supply of information to the applicant
[Rule 4(Iv)]

No HC.XX%V- 01/2021-22/2:}'3/ RTI
Datet 24/06/2021

To, _
_Mf. Rajiv Kalita

Gauhati High Court, Itanaar
D-Sector, Naharlagun,
Papumpare, A.P.-791110

Permanent Bench

1. Please refer to your LD. Number 26/2021-22 Dated 05/05/2021

addressed to undersigned regarding supply of information relating to
pay-scale, perks & other benefits of the post of Assistant Registrar and
Librarian-cum-Research Officer under the establishment of Gauhati High

Court.
2. The information asked for is as follows.

a) Pay-scale of Assistant Registrar and Librarian-cum-Research Officer

is as follows:
Designation Pay Scale Grade pay PSP
band
Assistant 4 30000- 14500 1250
Registrar 110000
Librarian-cum- 4 30000- 14500 1250
Research Officer 110000

and other benefits, both the Officers are entitled to

Regarding perks
r month.

reimbursement of telephone bill up to Rs. 500/- pe

n act, 2005, you may file an

3. As per section 19 of the Right to Informatio
) days of the issue of

appeal to the Appellate authority within 30(thirty
this order. -

| o R TR oD e
/\u/ A", oh e
%t Registrar (Judicial) & PIO
NE-B. - Kindly note that due to Covid-19 restriction, the information couid not be furnished
within stipulated time frame of RTI application.



mBE! \DI‘ ¥/
Rejection Order
[Rule 4(iii)]
No HCJOXV- 01/2021-22/2. 47/ RTI

Dated 24/06/2021

To,
Mr. Surajet Dev Choudhry
Officer of Jata Motors finance Ltd,
Godrej Building, 2™ Floor,
Ulubari, Guwahati-781007

1. Please refer to your application I.D. No 30/2021-22 Dated 16/06/2021

Addressed to the undersigned regarding supply of information r®lating
to case number Cri. Revision 735/2002 and Misc case 69/2003.

2. The information asked for cannot be supplied due to following

reason:-
i) For not complying with Rule 9(iii) of the Gauhati High Court
(Right to Information) Rules, 2008. The IPO so enclosed
with your application, is retumned herewith.

The requisite fee of Rs 10/- paid through IPO, is to be paid
in favour of ‘Registrar General, Gauhati High Court’, payable
at Guwahati, instead of “Gauhati High Court”. You may
resubmit the application after rectifying the aforementioned

defidency.

3. As per section 19 of the Right to Information Act, 2005, you may file
an appeal to the appellate authority within thirty days of the issue of
this order.

Q' a. ". Cﬂbc&"'———-—-

Endo : IPO No 52F110575 -:.-::S T |

Registrar (Judicial) & PIO
Gauhati High Court.
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FORM ‘D’
Rejection Order
[Rule 4(iii)]
No HC.000y- 01/2021-22/244/ 11
Dated 1.4./06/2021

To,

Pimmnmvﬁr&aedmm
2 learnmaskedfu'mubeappiaiduetofdomg
reason:-
1& 2- ﬂ:eifanmmwdoesnotfduﬂamedeﬁmm
G’Tﬂwnnti:n'aspe'swjmz the 5
Hera,ﬂ\ePIOcarurmde-oprm,adwoeorrmmﬂus
regard.

R- & w0

Q- CL. J‘

Registrar (Judical) & PIO
Gauhati High Court.




FORM ‘D’
Rejection Order
[Rule 4(iil)]

No HC.XXXV- 01/2021-22/ 25 ¢/ RT]
Dated 24/06/2021

To,
Mr. Sunil kumar
S/o- T.N. Agarwal
Quarters No-CD-605/Sec-2,
P.S.- Dhurwa, Dist- Ranchi Pin- 834004

1. Please refer to your application I.D. No 31/2021-22 Dated 16/06/2021
Addressed to the undersigned regarding supply of Xerax copy of
Judicial Service examination answer sheet, 2003.

2. The information asked for cannot be supplied due to following
reason:-
i) For not complying with Rule 9(iii) of the Gauhati High Court
. (Right to Information) Rules, 2008. The IPO se enclosed
with your application, is returned herewith.

The requisite fee of Rs 10/- paid through IPO, is to be paid
in favour of ‘Registrar General, Gauhati High Court’, payable
at Guwahati, instead of “PIO, Gauhati High Court”. You may
resubmit the application after rectifying the aforementioned
deficiency.

3. As per section 19 of the Right to Information Act, 2005, you may file
an appeal to the appellate authority within thirty days of the issue of

this order.
Enclo : IPO No 54F13019 .o TegeNl
RNy Olg . '\ﬁ
Registrar (Judicial) & PIO
Gauhati High Court.

B



To,

FORM ‘E’

Form of supply of information to the applicant
[Rule 4(iv)]

No HC.XXXV- 4/2020-21/255/ RTI
Dated /%./07/2021

Mr. Gaurab Dutta

Rani Bagan Housing complex,
Pasupati Apt. F1.101, Beltola tiniali
Guwahati — 781028.

. Please refer to your LD. Number 34/2021-22 Dated 24/06/2021
forwarded to undersigned regarding information regarding current status
of case no WP(C) 1625/2019.

2. The information asked for is as follows.

The said Writ petition was listed on 29/01/2021 before Hon'ble Justice
Manish Choudhry in admission column and the Hon'ble Court granted
2(two) week time to file affidavit-in -reply.

Further it is pertinent to mention here that due to Covid-19
pandemic situation the Hon’ble Court is taking only urgent matters, as
such the case was not listed before the Hon'ble Court.

3. As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appellate authority within 30(thirty) days of the issue of this
order.

Q. - "\Ta\\-uca'a 'S o W
A3 . o - 2\
Registrar (Judicial) & PIO
; ais W



(HIGH COURT o
F ASSAM. NAGALAND, MIZORAM AND ARUNACHAL PRADESH )

NO.HC. XXXV - 14/2021-22/25 ¢ jrT1
Dated Guwahati, 14/07/2021

From : g Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court.
Guwahati - 781001
To : The District and Sessions Judge,
Goalpara, Assam.
Sub: Request for information under Right to Information Act, 2005.
Ref: RTI application by Ms. Laxmi Rani Saha, Regd. Vide 38/2021-22 dtd
12/07/2021.
Sir,

With reference to the above, I am forwarding herewith a RTI application
dated 29/06/2021 received from Smti Laxmi Rani Saha, for taking necessary action
from your end as the information sought for appears to fall under your jurisdiction.
Reply, if any, may directly be sent to the applicant.

Yours Faithfully,
= 8- _\"u\‘yuam-_
Encl: As stated above. Uhas % Y
Registrar (Judicial) & PIO
Gauhati High Court, Guw:ggﬁ

Memo No. No. HC.XXXV —14/2021-22/ 2 5] / RTI, dated the .i.‘i/O?/ZOZl
Copy to:

Ms. Laxmi Rani Saha, 19/A, Nivedita Road, Ward no.3, P.O.—Pra'dhan
Nagar,Siliguri, Darjeeling-734003. She is requested to approach the abovementioned
PIO for getting the information in respect of her query.

R, 5. Topodcll
\Y0E.
Registrar (Judicial) & PIO

i ahati
Gauhati High Co T

: \}
S



FORM 't
o~ o supoly of mformation to the appicant
[Rute 4 (w)]

No. HC 00V -02/2020-21/ 26 # BT]
Datec 20/07/202!

From: Sn Rafigue Ahmed Tapader
Registrer Judica!)& PIO
Gauhat High Court.

To : Ms Bidshe a«at
Guwahat, Kamrup(M).

Sub: Information unoer RTI AL

Your RTI apphcation dated 16/07/2021

Ref:

(Regd. ID No. 24/2021-22 dated 16/07/2021)
Sr,

mﬁnxwmmmmmmmwms
ﬂmhea“mﬁ

(Rupess Socy) on (-
favour o° Regster Genez, Gauhati High Court,
provision of Section ?{3;af:reaﬁuzaswmgaxar~)dmem
RTI) Rules, m.soastomatiemmsmdmeacMVw

High Court (
mava'sowwma*-of:mfaasﬁarﬂcnﬁeﬂmemﬁmmﬂﬂw, Gaurat
High Cour™
Yours sncerely,
i R. a- Ta?u-?ﬂ
L gL ars Ae- s % - Ay
£ \:’L' ) i _‘}_r: = = ' =
o L Wk Registrar (Judical) & PIO
T Gauhati High Court, Guwahat.



To,

E.QBM._‘D: o A -.
Rejection Order

[Rule 4(iii)]
No HC.XXXV- 01/2021-22/2{C/ RTI
Dated 30/07/2021

Mr. Vinod Kr. Ukey
Cause list Section,
High Court of Chattisgarh

1. Please refer to your application 1.D. No 41/2021-22 Dated 16/07/2021
Addressed to the undersigned regarding supply of information relating
to appointment and service rule of employees of Gauhati High Court.

2. The information asked for cannot be supplied due to following

reason:-
ii) For not complying with Rule 9(iii) of the Gauhati High Court

(Right to Information) Rules, 2008. The IPO so enclosed
with your application, is returned herewith.

The requisite fee of Rs 10/- paid through IPO, is to be paid
in favour of 'Registrar General, Gauhati High Court’, payable
at Guwahati, instead of “PIO, Gauhati High Court”. You may
resubmit the application after rectifying the aforementioned

deficiency.

3, As per section 19 of the Right to Information Act, 2005, you may file
an appeal to the appellate authority within thirty days of the issue of

this order.
Q. o ‘l'u-\‘lc--'b B0
Enclo : IPO No 20G165860 ey Al
Registrar (Judicial) & PIO
Gauhati High Court.
R
<l
<




FORM 'E’ o (fj / (/

Form of supply of information to the a
(Rule 4 (iv)]

No. HC.XXXV _o3/2020-21/2 74/ RTI
Dated 20/07/2021

From: Sri Rafique Ahmed Tapadar
Registrar (Judicia\)& PIO '
Gauhati High Court.

To : Shri Ikbal Hussain Laskar
Hatigaon, Guwahati

Sub: Information under RTI Act.

Your RTI application dated 29/06/2021
(Regd. 1D No. 36/2021-22 dated 29/06/2021)

Ref:
Sir,

With reference to the above, the information pertaining to your query is

provided herein below :

Reply to query: photocopies Of ANSWEr Script in respect of AJS Grade-1I1,
2020, is ready to be provided as Per your request. You aré to pay cost of Rs. 730/-
(i.e. @ Rs. 5/- per sheet X 146 sheets), by Pay

(Rupees Seven hundred thirty) only
Gauhati High Court/, payable at

Order / DD, in favour of ‘Registrar General,
of Section 7(3) of the RTI Act, 2005 and Rule 9(i)(A)(V)

" Guwahati, as per provision
to send the said

of the Gauhati High Court
documents. You may also pay the amou

RTI Cell, Gauhati High Court.

(RTI) Rules, 2008, so as to enable us
nt by cash and collect the same from the

e ))\ Yours sincerely,
a " h . T ﬁ‘lsl——-
Aoy 9

W Registrar (Judicial) & PIO
A8 J Gauhati High Court, Guwahatl
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FORM 'E'
Form of supply of information to the applicant
[Rule 4 (iv)]

No. HC.XXXV ~02/2020-21/27%/ RTI
Dated 2£/07/2021

From: Sri Rafique Ahmed Tapadar
Registrar (Judicial)& PIO
Gauhati High Court.

To : Ms. Shilpa Mour,
Mour Building, Near Hotel Maitri Residency

Paltan Bazar, Guwahati-781008

Sub: Information under RTI Act.

Ref:  Your RTI application dated 23/07/2021
(Regd. ID No. 47/2021-22 dated 23/07/2021)

Madam,

With reference to the subject cited above, I am to inform you that the
Photocopies of answer script in respect of AJS Grade-III main examination, 2020,
will be provided on the payment of a fee of Rs. 470/- only (i.e. @ Rs. S/- per
sheet x 94 sheets), by Pay Order / DD, in favour of ‘Registrar General, Gauhati
High Court’, payable at Guwahati, as per provision of Section 7(3) of the RTI

Act, 2005 and Rule 9(i)(A)(iv) of the Gauhati High Court (RTI) Rules, 2008. Yoqu

may also pay the fee in cash and collect the same from the RTI Cell, Gauhati

High Court.
NV Yours sincerely,
W I e
Y o\ ..

2\’
ﬁ\?ﬂ Registrar (Judicial) & P10

L
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FOMM ¢
Feaen oA SAARY A it 11 the SRS
[(Wide 4 (4y))

o WCXIAY 021202021114 /Ry
Ustec /3 16712021

From  Sn hafique Ahmed 1 apeder
Kegistrar (Oudiciais pio
Gauhats igh Coun

To Mrs. Sureys Ratwnen
House rno 47, Journaslist
Kahilipars, Couvishiati

Sub Informanion under #T] At

Ret Your RT] apphcation deted 23/07/2021
(Rega. 1D No. 45/2021-22 cates 23/07/2021)

Madam,

Wﬂhrmmmwmm,lmwrMmmM the
Hmdmmmwdmmmmm,m,
wllbewmmmewdafudks.m-ony(iLORs.Sl-w
sheet x 156 sheets), by Pay Order / DD, in favour of ‘Registrar General, Gaunats
High Court’, payable at Guwahati, as per provision of Section 7(3) of the RTI
Act, 2005 and Rule 9(i)A)(iv) of the Gauhati High Court (RTT) Rudes, 2008. You
may aiso pay the fee in cash and coliect the same from the RTI Cell, Gauhat

High Court.
Yours sincerely,
. oa. -n..."."auh_
- L I H
s Registrar (Judical) & PIO

A"TIP Frbr}m“ﬂ’ M:-j

20]3-{2
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FORM ‘D’
Rejection Order
[Rule 4(iii)]
No HC.XXXV- 01/2020-21/< {6/ RTI
Dated 0A4./08/2021

To,
Mr. Manojit Kumar Paul
Office of the Director of Census Operations
Ministry of Home affairs, Assam
Achyut Plaza, Bhangagarh-781005

1. Please refer to your 1.D. Number 43/2020-21 Dated 16/07/2021
addressed to the undersigned, with vague query.

2. The information asked for cannot be supplied due to following

reason:-
i) For not complying with Rule 3(d) of the Gauhati High Court
(Right to Information) Rules, 2008, which clearly states that:

“The information requested for shall be sufficiently specified
in the application as to lead to its identification without any

difficulty, ambiguity or doubt.”

3. As per section 19 of the Right to Information Act, 2005, you may file
an appeal to the Appellate Authority within thirty days of the issue of
this order.

Registrar (Judicial) & PIO
W



To,

. Please refer to Yo

FORM E’'
Form of supply of information to the applicant
(Rule 4(iv)]

No HC.XOXV- 4/2021-22/ 2271 RTI
Dated 41./08/2021

Ms. Vijaylakshmi

128/91 West Ponnurangam Road
RS Puram, Pin-641001
Tamilnadu

ur 1.D. Number 37/2020-21 Dated 29/06/2021
forwarded to undersigned regarding misc. information about retired High

Court Judges.

. The information asked for is as follows.

Query no. 3- first part of the question demands opinion of the PIO and
under RTI Act, the PIO cannot render his opinion as information.

As for second part of the question, no case related to the operation of
Article 220/124 has been filed in the Gauhati High Court till date.

Query no. 4 — A list of retired Gauhati High Court Judges who are posted
in various government posts is enclosed herewith.

Query no. 5 - Question doesn't relate to the Gauhati High Court.

Query no. 6 &7- No such case has been filed in the Gauhati High Court till
date.

. As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appellate authority within 30(thirty) days of the issue of this
order.

KR. $- —I'L-.‘\u.'bl-ﬁf\-
oY - Da T
Registrar (Judicial) & PIO

N.B.- Kindly note that due to Covid-19 restriction, the information could not be furnished

within stipulated time frame of RTI application.



To,

FQRM 1Y’
Form of supply of Information to the applicant
[Rule 4(Iv)]

No HC.XXXV- 01/2021-22/2 15 RTI
Dated . 4(./08/2021

Mr. Tirtha Sarathi Mukherjee
Late Mrinal Mukherjee

Opposite Ledo post office
P.O.- Ledo Dist.- Tinsukia -786182

1. Please refer to your I.D. Number 42/2020-21 Dated 16/07/2021
addressed to undersigned regarding Supply of Information relating $o

Judicial Officer of Subordinate Court.

is as follows.

2. The information asked for
C-cum-Munsiff, Mar

2) For the present JMF
posting.

3) The respective District J
Judicial Officers under his/
the orders/judgments passe

4) No SOPs have been formu

appointed Judicial Officers.
5) In the last five years, Hon'ble Mr. Suman Shyam, former portfolio
Judge for Tinsukia district inspected the judicial courts of Tinsukia

district on 04/07/2019 and thereafter, Hon’ble Mr. Manojit Bhuyan
former portfolio Judge for Tinsukia district inspected the judicial

courts of Tinsukia district on 18.01.2020 and 02.11.2020.
6) Gauhati High Court formulated an “Action plan for reduction of five

years or more old pending cases' vide Order No-24 dated 24"
April,2013.

gherita, this is her first

rvises the performance of the

udge supe
examination of

her control. This Includes
d by the Judicial Officers.

lated with regard to posting of newly

the Right to Information act, 2005, you may file an

3. As per section 19 of
appeal to the Appellate authority within 30(thirty) days of the issue of

this order.

. A 'rm\...-\-n_
=R 09‘. \_\

Registrar (Judicial) & PIO



FORM ' .
Form of supply of information to the applicant

[Rule 4(iv)]

No HC.XXXV- 01/2021-22/ 2749/ RTI
Dated £../08/2021

To,

Mr. Khabirul Islam Mazumder,
Advocate, Gauhati High Court.

1. Please refer to your LD. Number 40/2021-22 Dated 12/07/2021
addressed to undersigned regarding supply of information relating to
representation submitted by members of eCourts services.

2. The information asked for is as follows.
i) The matter is pending with the Govt. of Assam.
i) Representation dtd 09/05/2017 has been forwarded to the Govt.
of Assam for necessary action and copies of communication
(Letter dtd 08/10/2018 and 07/01/2021) are attached herewith.

. As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30(thirty) days of the issue of
this order.

O U R
w

R. 0 cepd
Enclo:- 9 pages. ° p=2 i

VoY
| Registrar (Judicial) & PIO
g
ey
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FORM_E' ( fL

Form of supply of information to the applicant s
(Rule 4(iv)]

No HCJOXV- 01/2021-22/ 280/ RTI
Dated (../08/2021

To,
Mr. Partha Saikia,
Court Master, Gauhati High Court.

1. Please refer to your I.D. Number 52/2021-22 Dated 31/07/2021
addressed to undersigned regarding supply of copies of ACR for the year
2016, 2017 and 2018.

2. The copies of information sought for are endosed herewith.

3. As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30(thirty) days of the issue of

this order.
Endlo:- 15 pages. ‘ e ‘::\t?‘@___
Registrar (Judidial) & PIO
it Hioh Coust. Gwalati.
J\’\*\x‘\b fxltv\ .

6.$.2)
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FORM ‘E’
Form of supply of information to the applicant
[Rule 4(iv))

No HC.XXXV- 01/2021-22/2£ |/ RTI
Dated 1.../08/2021

To,
Mr. Amir uddin Ahmed
Saroj Residency, flat no-5A
Block-II, Sixmile, F.A. Ahmed Road
Guwahati -781022

1. Please refer to your I.D. Number 43/2021-22 Dated 16/07/2021
addressed to undersigned regarding supply of information relating to
vacancy for the posts of the Selection Grade District & Sessions Judge.

2. The information sought for is enclosed herewith.

3. As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appellate authority within 30(thirty) days of the issue of
this order.

Enclo:- 1 page R a. Tn\wﬁcﬂ_

. oY,

'Z.-'
Registrar (Judicial) & PIO

Gauhati High Court, Guwahati.



FORM ‘E’ (/ (
Form of supply of information to the applicant ———
[Rule 4(iv)]

No HC.XOXV- 01/2021-22/282{ RTI
Dated .!3./08/2021

To,
Mr. Sunil Kumar

S/o- T.N. Agarwal
Quarters No-CD-605/Sec-2,
P.S.- Dhurwa, Dist- Ranchi, Pin- 834004

1. Please refer to your LD. Number 49/2021-22 Dated 27/07/2021

addressed to undersigned regarding supply of information relating to
copies of answer sheets of Judicial Service Examination, 2003.

2. The information asked for is as follows.
i) The answer sheet of Judicial Service Examination of 2003 are not

available with the Recruitment cell of this Registry.

3. As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30(thirty) days of the issue of

this order.

1309
Registrar (Judicial) & PIO

Gauhati High Court, Guwahati.
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FORM E
Form of supply of information to the applicant
(Rule 4(iv)]

No HCO0V- 03/2021-2242 83/ 7
Dated 14/08/2021

To,
Mr. Shahbaz Ahmed,
House No- 13, Rajdhani Masjid Path,
P.O.- Sachibalaya, P.S.-Dispur
Guwahati- 781006

1. Please refer to your 1.D. Number 54/2021-22 Dated 04/08/2021
addressed to undersigned regarding supply of information esa™ G 0
vacancies for the post of Stenographer. :

2. The information asked for is as follows. i
i) Total number of vacancies for the post of W n the
Principal Seat of Hon'ble Gauhati High Court.

—

Grade of the Vacancies
stenographer Direct Departmental  Tota!
recruitment Recruitment _
Private Secretary 02 0 02
(Grade-I) o
Senior Personal 05 0 05
Assistant _(Grade-II) I

ii) The vacancy position of Subordinate Courts is maintainec by e
concerned Subordinate Court and is not avaiadble witn e
Gauhati High Court Registry.

3. As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30(thirty) days of the issue of
this order.

™. PN MQ’AULJE

6. eo% Ay
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.



FORM 'E'
Form of supply of Information to the applicant
[Rule 4 (Iv)]

No. HC.XXXV —02/2020-21/284/ RTI
Dated /.7,/08/2021

From: Sri Rafique Ahmed Tapadar
Registrar (Judicial)& PIO
Gauhati High Court.

To : Mr. Nalson Baro
Vill- Manuhmari Kachari
P.O.- Sirajuli, Udalguri

Sub: Information under RTI Act.

Ref:  Your RTI application dated 28/07/2021
(Regd. ID No. 51/2021-22 Dated 28/07/2021)

Sir,

With reference to the above, the information pertaining to your query is
provided herein below : '

Photocopies of your answer script in respect of AJS Grade-III 2020, is
ready to be provided as per your request. You are to pay cost of Rs. 80/-
(Eighty) only (i.e. @ Rs. 5/- per sheet x 16 sheets), by Pay Order / DD, in
favour of ‘Registrar General, Gauhati High Court’, payable at Guwahati, as per
provision of Section 7(3) of the RTI Act, 2005 and Rule 9(i)(A)(iv) of the Gauhati
High Court (RTI) Rules, 2008, so as to enable us to send the said documents.
You may also pay the amount by cash and collect the same from the RTI Cell,

Gauhati High Court.

Yours sincerely,

R. & "‘\‘L.T‘.;Bc_ﬁ}.
\¢v. ok Ly

Registrar (Judicial) & PIO
uhati High Court, Guwahati.

R
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Form of supply of information to the applicant
[

i \ Rule 4(Iv)]
| No HC.XXXV- 01/2021-22/2.89/ RTI
Dated !../08/2021

To,
Ms. Jaysree Borgohain

panoi path, Mancotta Road
Near TV Centre, Dibrugarh.
r 42/2020-21 Dated 16/07/2021

1. Please refer to your LD. Numbe!
formation relating to

addressed to undersigned regarding supply of In
cadre status of System Assistant.

2. The information asked for is as follows.
n . Service rule of System Assist

Gauhati High Court and District courts, e-co
20157 where there is no indication for

Promotion) Serviceé rules,

cadre for the post of System Assistants.
Hence, Rule 32(Interpretation)

be followed here, which stated that;

“If any question arises relating to the interp

decision of the Government shall be final.”

4 The question demands interpretation hence

opinion in this regard as information.

ants are governed by “the

urt (Recruitment and
status of

of the said Service Rule may
retation of these rules, the

the PIO cannot render his

on 19 of the Right to Information act, 2005, you may file an

3, As per secti
ority within 30(thirty) days of the issue of

appeal to the Appellate auth
this order.

wR. = . _t,__._' L:‘-;‘_
\E.ex. (.: i
Registrar (Judicial) & PIO

H

\4
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FORM '€’
Form of supply of information te the appficant /
[Rule 4 (iv)]

No. HC. XXXV —02/2020-21/. 2, RT1
Dated | /708/2021

From: Sri Rafique Ahmed Tapadar
Registrar (Judiclal)& PIO
Gauhati High Court.

To : Mr. Anisur Ahmed
Ward no-04, Gauripur
Dhubri-783331

Sub: Information under RTI Act.

Ref: Your RTI application dated 17/07/2021
(Regd. ID No. 53/2021-22 Dated 31/07/2021)

Sir,

With reference to the above, the information pertaining to your query is
provided herein below :

Photocopies of your answer script in respect of AJS Grade-III 2020, is

ready to be provided as per your request. You are to pay cost of Rs. 80/-
(Eighty) only (i.e. @ Rs. 5/- per sheet x 16 sheets), by Pay Order / DD, in
favour of ‘Registrar General, Gauhati High Court’, payable at Guwahati, as per
provision of Section 7(3) of the RTI Act, 2005 and Rule 9(i)(A)(iv) of the Gauhati
High Court (RTI) Rules, 2008, so as to enable us to send the said documents.

You may also pay the amount by cash and collect the same from the RTI Cqll,

Gauhati High Court.

Yours sincerely,
R. a. "C'c.tt‘\aa‘-—&‘)_
LR R R

? ﬁ \@O‘)\\‘)’\»\ Registrar (Judicial) & PIO
= \4( Gauhati High Court, Guwahati.



EORM_'D’ A
Rejection Order
[Rule 4(iii)]
HC.No YXXXV- 01/2021-22/2&1/ RTI
Dated J.7./08/2021

To,
Mr. Jitendra Kumar Deuri
Gauhati High Court, Guwahati.

1. Please refer to your RTI application registered as 1.D. Number 39/2021-
22 Dated 12/07/2021 addressed to undersigned regarding supply of
information relating to final remarks on ACR of all candidate #ppeared at
the A.0.(J) post interview dated 11/12/2020. |

2. The information sought for has been denied on the ground of section 8(e)
and “personal information” clause of RTI Act 2005. An order in this regard

has been attached herewith.

3. As per section 19 of the Right to Information Act, 2005, you may file an
appeal to the Appellate Authority within 30(thirty) days of the issue of this

order.
Enclo:- 1 page.
IQ A ""u"lu-B%
VE. o%. a4
£ Registrar (Judlcial) & PIO
Gauhati High Court, Guwahati,

@O

29"
»3\ @\4\&\



1 [Tl

Form of supply of information to the applicant
(Rule 4(Iv))

No HC.XXXV- 01/2021-22/2 K5/ RTI
Dated .|7./08/2021

To,

Ms. Khushboo Damani

House No-06, Near Bihutoli,
Rajgarh Girls High School
Guwahati-781007

Please refer to your I.D. Number 50/2021-22 Dated 28/07/2021

addressed to undersigned regarding supply of copies of answer sheets of
Paper-V of AJS Grade-III examination, 2020.

2. The photocopies of answer sheet as sought for by you are enclosed
herewith.

3. As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appellate authority within 30(thirty) days of the issue of
this order.

R. a- '1"4:-.\1 e
\E - o % . l,'
Registrar (Judicial) & PIO
i i
1

Enclo:- 6 pages.




THE GAUHATI HIGH COURT

(HIGH COURT OF ASSAN NAGALAND  WIZORAM AND AJLUMAL AL PRADE S

NO HC XXV - 1420212244 1®T)
Dated Guwahati, 15 /08/2021

From : Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court.
Guwahati - 781001

To : The District and Sessions Judge,
Karimganj, Assam.

Sub: Regquest for information under Right to Information Act, 2005.

Ref: RTI application by Mr. Manab Bhattacharjee forwarded by Ministry of Law
and Justice, Regd. Vide 57/2021-22 dtd 13/08/2021.

Madam,

With reference to the above, I am forwarding herewith a RT1 application
dated 21/05/2021 received from Mr. Manab Bhattacharjee, for taking necessary
action from your end as the information sought for appears to fall under your
jurisdiction. Reply, if any, may directly be sent to the applicant.

Yours faithfully,

R N Tl.;\-. u_z) ‘-:}L._

\ ‘ow . 2\
Registrar (Judicial) & PIO
Gauhati High Court, Guwahat

Memo No. No. HC.XXXV -14/2021-22/ 2.4 / RT], dated the .!5!08/2021
Copy to:

Encl: As stated above.

Mr. Manab Bhattacharjee, Dr. SP Road, Badarpur, Karimganj, 788806. He Is
requested to approach the abovementioned PIO for getting the information in
respect of his query.

®R. A |“\)..'Dt.l"~h
W+ 0ot . L\
Registrar (Judicial) & P10
Gauhati High Court, Guwahati



FORM D'
Rejecton Order

[
[Rule 4(il)]

No HC.XXXV- 01/2021-22/24 )/ RT1
Dated \%./08/2021

_ To,

Mr. A. Razzak,
President (Hony.), Pacifist Foundation.

Hatigaon, Kamrup(M) '

1. Please refer to your application I.D. No 58/2021-22 Dated 16/08/2021

Addressed to the undersigned regarding supply of information relating
to ACR and service rule of employees of Subordinate Courts of Assam.

2. The information asked for cannot be supplied due to following

reason.-
i) For not complying with Rule 9(jii) of the Gauhati High Court
(Right to Information) Rules, 2008. The IPO so enclosed
with your application, is returned herewith.

The requisite fee of Rs 10/- paid through IPO, is to be paid
in favour of ‘Registrar General, Gauhati High Court’, payable
at Guwahati, instead of “Pay & Accounts Officer, Gauhati
High Court”. You may resubmit the application after
rectifying the aforementioned deficiency.

3. As per section 19 of the Right to Information Act, 2005, you may file
an appeal to the appellate authority within thirty days of the issue of
this order.

R. 0 Tapdh__

Enclo : IPO No 52F115230 A ER A
Registrar (Judicial) & PIO

Gauhati High Court.




(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH )

NO.HC. XXXV - 14/2021; 2/7 42{RTI
Dated Guwahati, '%./08/2021

From : Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court.
Guwahati - 781001

To : The District and Sessions Judge,
Goalpara, Assam.

Sub: Request for information under Right to Information Act, 2005.

Ref:  RTI application by Ms. Laxmi Rani Saha forwarded by Ministry of Law and
Justice, Regd. Vide 56/2021-22 dtd 13/08/2021.

Sir,

With reference to the above, I am forwarding herewith a RTI application
dated 28/06/2021 received from Smti Laxmi Rani Saha, for taking necessary action
from your end as the information sought for appears to fall under your jurisdiction.
Reply, if any, may directly be sent to the applicant.

Yours Faithfully,
Encl: As stated above. R: - Tepsd el

\Y ‘of% . &
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati

Memo No. No. HC.X0XV —14/2021-22/ 24 3/ RT, dated the \5,/08/2021
Copy to:

Ms. Laxmi Rani Saha, 19/A, Nivedita Road, Ward no.3, P.O.-Pradhan
Nagar,Siliguri, Darjeeling-734003. She is requested to approach the abovementioned
PIO for getting the information in respect of her query.

<. &- —r*...\qc.\"i K 3 .
Ity ofF \.‘
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati



FORM ‘E’
Form of supply of Information to the appligant
[Rule 4(iv)]

No HC.XXXV- 03/2021-22/244/ RTI
Dated /4/08/2021

To,
Mr. Abdul Zabbar
Gauhati High Court, Guwahati.

1. Please refer to your RTI application registered as 1.D. Number 35/2021-
22 Dated 28/06/2021 addressed to undersigned regarding supply a copy
of marks given on the basis of ACRs, of ali the candidates appeared on

interview dated 11/12/2020 for the post of A.O0.(Judl.).
2. The copy of the information asked for is attached herewith.

3. As per section 19 of the Right to Information Act, 2005, you may file an
appeal to the Appellate Authority within 30(thirty) days of the issue of this

order.

‘i . A- T ~cad =N,
Enclo:- 1 page. - :;l i

Registrar (Judicial) & PIO

Gauhati High Court, Guwahati.
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FOQRM 'E'
Form of supply of Information to the applicant
[Rule 4(Iv)]

No HCXXXV- 03/2021-22/29% rT1
Dated A3/08/2021

Mr. Jitendra Kumar Deurl
Gauhati High Court, Guwahatl. i

. Please refer to your RTI application registered as I.D. Number 66/2021-

22 Dated 20/08/2021 addressed to undersigned regarding supply a copy
of marks given on the basls of ACRs, of all the candidates appeared in

interview dated 11/12/2020 for the post of A.0.(J).

. The copy of the information sought for is attached herewith.

. As per section 19 of the Right to Information Act, 2005, you may file an

appeal to the Appellate Authority within 30(thirty) days of the issue of this
order.

R. $- T.A(\u'b&

Enclo:- 1 page. 13- 0% - 14

Yy

Registrar (Judicial) & PIO

A



To,

-

"RM
Remton (e
(Rute () |
No e NN UL A A LT
Datedt N0 )|

« Mt Satya Prasad Barua,
House np-44, Hemgiri Path
Ashram Road, Ulubari
Guwahati- 781007

1.

3. As per section 19 of the Right to Information

an appeal to the appellate authority within thi
this order.

Enclo : IPO No 52F110162 1. e

reason:-

)

Please refer to
Addressed to the undersi
to cost of police personal

The information asked for

your application 1.D. No 64/2021-22 Dated 20/08/2021

gned regarding supply of information relating
s and divil Nazir for executing a decree.

cannot be supplied due to following

For not complying with Rule 9(iii) of the Gauhat High Court

(Right to Information) Rules, 2008. The 1PO SO endclosed
with your application, is returned herewith.

SPIO, Office of the Gauhati High

Court”. You may resubmit the application after rectifying the

aforementioned deficiency.

Act,2005.vournayﬂie
rty days of the issue of

. W - r-Q T

b |

Registrar (Judicial) & P10
Court,




To,

FORM ‘'
Form of supply of Information to the applicant
[Rule 4(iv))

No HC.XXXV- 01/2021-22/29F/ rTi
Dated 44/08/2021

Mr. Dipjyoti Baishya

C/o- Soneswar Baishya
Soalkuchi, Near Post office road
Kamrup(R), 781103

. Please refer to your I.D. Number 55/2020-21 Dated 05/08/2021

addressed to undersigned regarding supply of information relating to
case no L.A. 172/2019.

2. The information asked for is as follows,

1) Abovementioned case has been disposed on 17/08/2021 due to non-
prosecution.

2) and 3) I.A. 172/2019 was listed on 17/08/2021 and was dismissed

due to non-prosecution.

4) As the case was first listed on 17/08/2021, furnishing certified

copies of any order prior to the date of application, i.e., 09/02/2021 does

not arise.

5) The case was listed on 17/08/2021 and it was dismissed due to non-

prosecution.

6) Said mention memo is defective as per Notification 61, dated

13/10/2006.

7} the query not being specific as required under Rule 3(d) of the

Gauhati High Court Rules, 2008, the reply cannot be furnished under the

RTI Act, 2005.

8) & 9) The question demands opinion of the PIO, which cannot be

furnished under the RTI Act 2005,

As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appellate authority within 30(thirty) days of the issue of
this order.

™. A. -*h—\\ ) iy
e 1\
Registrar (Judicial) & PIO

ML‘?}SQSQJL&M

S~V
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To,

FURM E
of indowenation 1o the i art

[Ruse A(W))

No WC 000y OV X028 20 BT
Datea] b o8 071

Fewer of sapply

Mr. Dhruba Jyoti Goswami
Gauhati Migh Court, Guwahati.

1. Heaserefermvourkﬂappﬁaﬁmmedasl.o Nurmber 65/2041
22 Dated 20/08/2021 addressed to undersigned regarding supply # <0y
dmdcgwenmmemﬂsdm,ddmmmr

interview dated 11/12/2020 for the post of A.0.(J).

2. Thempyofmeinformaﬂonsowhtfwismdledherm.

As per section lgofmeﬂlghttolnfammnhct,lws,ywmﬂtr
appealtameAppeilateAumodtywmnw(thiﬂy)dwsdwmdm

order.
Enclo:- 1 page. (LR 8 vup;.‘aug
a - o)y 4\
Registrar (Judicial) & P10

,
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prom : S rafique Ahmed 1aps0d
Registrdf (Judk”‘) a P10
Gauhati HiIg" Court.
Guwahatl 7681001
To . -Shd Kago ApeY
7 Assistant Regtgrar(mnﬂn)/mo
Gauhati High Cou Ita permanent Bench.
Naharlagun,
Sub: RequestforinfonnaﬁonunderqutolW Act, 2005
Regd. Vide 75/2021-22 &% 208/ 20

pef: RTI applicati

Sir,

dated 26/07/ 20

your end as the information

if any, may directly be sent to the applicant.

Yours Faithfully,

f
" Encl: As stated above. 2. & Tapedsie
AT Y ‘_‘
(W} & PIO

/ > Registrar
wm—cm’ S&WQ a3t

o g
/4
v/ Mem . No. - -
W/t f’ 2 Copvo ul:l:o No. HC.00V ~14/2021-22/ 200 / RTL dated the 25/08/202!
,."-\k/'r _/ -
/ Y \_AMrs. Yana Riba, Paktu Aal uest
/ n/ : ' 0, West siang,791001. She s re -n
V abovementioned PIO for getting the information in resp:ctmc?f nefec?u:?\. BpromEn =5

w £ ‘H—\\-CJ--.._‘
vy - ew - by

Registrar Qudical) & PIO
Gauhati High Court, Guwanat



\ oe.o\.\k‘"-‘-'

W\\_\

GALAND., MIZORAM AND ARUNACHAL PRADESH
14/2021-22/50) /RTI

H COURT OF ABSAM. NA
NO.HC. XXXV -
2%,/08/2021

(HIG
Dated Guwahati,

Sri Raflque Ahmed Tapadar
Registrar (Judldal) & P10
Gauhati High Court.
Guwahati - 781001

From :

The Commissioner of Police

To
M.G. Road, panbazar,

Guwahatl, Assam.
er Right to Information Act, 2005.

Request for information und
d. Vide 83/2021-22 dtd

Sub:
Ref: RTI application by Mr. Satya prasad Barua, Reg
26/08/2021.
Sir,
1 am forwarding herewith a RTI application

for taking necessary action

with reference to the above,
nder your jurisdiction.

dated 26/08/2021 received from Mr. Satya Prasad Barua,
from your end as the information sought for appears to fall u

Reply, if any, may directly be sent to the applicant.

Yours Faithfully,
R. A TG&P“"&:‘L__

Encl: As stated above.
6 -0 L\
Registrar (Judicial) & PIO

Gauhati High Cou uwahati

Memo No. No. HC.XXXV ~14/2021-22/ 362/ RTI, dated the #4/08/2021

Copy to:

Mr. Satya Prasad Barua,
requested to approach the a
respect of hIS query.

e M'BLJX..

A
Bt

House no-44, Hemgiri Path, Guwahati [
i " -7810071. He is
bovementioned PIO for getting the information in

9,99//3?7 i
g Registrar (Judicial) & PIO
» Gauhati High Court, Guwahati

-
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FOEM I'EI \ ] :._ .
Form of supply of Information to the applicant
[Rule 4(Iv)]

No HC.XXXV- 01/2021-22/ 303/ RTI
Dated .4./09/2021

To,
Mr. Ram Kumar Das
S/o- Khagen ch. Das
Near Aryan International School
Hajo, Kamrup(R), Pin - 781102

1. Please refer to your ID. Number 59/2021-22 Dated 18/08/2021
addressed to undersigned regarding genuineness of SC caste certificate
of Minakshi kalita Dewan, stenographer of C.B.I. Court.

2. This is to inform you that there is no such candidate named Manashi
Kalita Dewan, however there is a candidate named Manashi Kalita, who
was selected from “Unreserved Category”. (List of selected candidates
and their respective categories are attached herewith).

Hence, the question genuineness of SC caste certificate of the
concerned candidate does not arise.

3. As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appellate authority within 30(thirty) days of the issue of
this order.

Enclo:- as stated.
(2 pages) R. 8- Topddeln_
el o9 .« 1,1
Registrar (Judicial) & PIO

Gauhati High Court, Guwahati,




To,

" FORM ' \ [
Form of supply of information (o the applicant [/ J1 %=
[Rule 4(iv)) -/

No HC.XXXV- 4/2021-27/ 304/ Ry
Dated .2./09/2021

Mr. N. Dharmendran

36-2, Marriamman Koil ST No.6,
Dadagapatti, Salem

Tamilnadu- 636006

. Please refer to your I.D. Number 78/2020-21 Dated 26/08/2021

forwarded to undersigned regarding misc. information about Court
holiday and employees leave.

. The information asked for is as follows.

Calendar indicating holidays of the Gauhati High Court and Subordinate
Court under its jurisdiction are prepared by the Gauhati High Court,
Principal Seat. (Sample calendar is attached herewith)

Employees of Courts can avail casual leave of 12 days for a year, while
earned leave depends upon number of days credited against concerned
employee’s years of service, i.e. 30 days per year.

- As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appellate authority within 30(thirty) days of the issue of this
order.,

Enclo:- As stated.

=, Q. Tnv;@:q
v, vy, w
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.




To,

FORM FE’
Form of supply of information to the applicant
[Rule 4(iv)]

No HC.)OXV- 4/2021-22/ 306/ RTI
Dated .7../09/2021

Mr. Shivam Shiddharth

D4 Indigo Residency
Pradhan pura Salagura
Siliguri, West Bengal- 734008

. Pigase refer to your [.D. Number 70/2020-21 Dated 20/08/2021

forwarded to undersigned regarding misc. information about Commercial
Court establishment.

. The information asked for is as follows.

L2.3 and 4:- The Gowvt. of Assam on the recommendation of the Gauhati
High Court and vide Notification dated 13/02/2019 has designated the
Courts of all Civil Judges, St. Division as Commercial Courts and Courts of
District Judges in all the distnict of Assam as Appellate Caurt at the
District level

Number of designated Commercial Courts- 29

Number of designated Appellate Court- 29

Name of the districts as follows:-
Baksa / Barpeta / Bongaigaon / Cachar / Charaideo / Chirang / Darrang /

Dhemaji / Dhubri / Dibrugarh / Dima Hasao / Goalpara / Golaghat /
Hailakandi / Hojai / Jorhat / Kamrup(M) / Kamrup / Karimganj / Karbi
Anglong / Kokrajhar / Lakhimpur / Morigaon / Nagaon / Nalbari /
Sivasagar / Sonitpur / Tinsukia / Udalguri.
Number of designated Commercial Courts at Nagaland- 1

(Kohima)
Number of designated Commercial Courts at Mizoram - 2

(Aizawl and Lunglei)
Number of designated Commerdial Courts at Arunachal Pradesh - 1

(Yupia)

As per section 190ftheRighttoInformetionact,ZOOS,youmayﬁlean

appeal to the Appellate authority within 30(thirty) days of the issue of this

order.

R. &~ r--q“.lr...'j-_‘
ef{ - o9 . ay

Registrar (Judicial) & PIO



‘ EQRM ‘D' ()/
Rejection Order )
[Rule 4(ili)]

No HC.XXXV- 01/2021-22/307/ RTI
Dated 14./09/2021

To,
Mr. Manindra Mazumdar
O/o District & Sessions Judge, Dhubri
P.O. & P.S-Dhubri, Pin-783301

1. Please refer to your application I.D. No 90/2021-22 Dated 07/09/2021
Addressed to the undersigned regarding supply of information relating
to departmental promotion of Stenographer Grade-1.

2. The information asked for cannot be supplied due to following
reason:-

With reference to the above, this is to inform you that the
requisite fee of Rs 10/- paid through ‘Court Fee’, ought to have been
paid through cash/Demand Draft/Pay order. The Demand Draft/IPO
shall be in favour of Registrar General, Gauhati High Court & payable
at Guwahati.

Hence, your application is rejected for not complying with
Rule 9(iii) of the Gauhati High Court (Right to Information) Rules,
2008. The Court fee so enclosed with your application is returned

herewith. You may resubmit the application after rectifying the
aforementioned deficiency.

3. As per section 19 of the Right to Information Act, 2005, you may file
an appeal to the appellate authority within thirty days of the issue of

this order.
.. —:a‘u‘bd}_
Enclo : as stated. ey gy
Registrar (Judicial) & PIQ
Gauhati High Court,

y J q)v\

~A



To,

FORM ‘E’
Form of supply of information to the applicant
[Rule 4(iv)]

No HC.XXXV- 4/2021-22/ 50% RTI
Dated /4./09/2021

Mr. Arjun Parmar,

65, Samachar Apartment
Sahakarita marg, Mayur vihar
Phase -1, New delhi-110091

. Please refer to your I.D. Number 79/2020-21 Dated 26/08/2021

forwarded to undersigned regarding information about pendency of case

related to PIL filed in respect of medical termination of pregnancy by rape
victims.

. The information asked for cannot be furnished as the computer database

of the Gauhati High Court, do not have separate code in respect of PIL
filed for medical termination of pregnancy by rape victims.

- As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appellate authority within 30(thirty) days of the issue of this
order.

Wy .
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.




Or 0

(‘1

Form of supply of information to the applicant
[Rule 4(iv)]

No HC.XXXV- 4/2021-22/ 5049/ RTI
Dated .1¢/09/2021

Mr. M. Panneerselvam

2/493, Tiruvalluvar street
Kandamangalam, Villupuram dist.
Pin - 605102

. Please refer to your LD. Number 76/2020-21 Dated 26/08/2021

forwarded to undersigned regarding information about pendency of case
related to National Pension Scheme.

. The information asked for cannot be furnished as the computer database

of the Gauhati High Court, do not have separate code in respect of case
related to National Pension Scheme.

. As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appellate authority within 30(thirty) days of the issue of this
order.

R. A - -7‘1‘-\\-:;.'6 el
' "1 L - L T
Registrar (Judi?:i-él) & PIO

Gauhati High Court, Guwahati.




To,

Form of supply of information to the applicant
[Rule 4(iv))

No HC.XXXV- 4/2021-22/ 210 / RTI
Dated \'{./09/2021

Mr. Balram Jha
S-123, W-5, Mazdoor Kalyan camp
Okhla phase-II, New Delhi- 110020

. Please refer to your I.D. Number 89/2020-21 Dated 07/09/2021

forwarded to undersigned regarding supplying information about cases
pending at District Court and High Court.

. The information asked for is as follows.

Query no. 1-  Number of cases pending at the District Court of state of
Assam, Nagaland, Mizoram and Arunachal Pradesh as follows:

Name of the Civil cases Criminal cases | Total cases as
state on 31

August, 2021
Assam 85980 321703 407683
Nagaland 1667 2664 4331
Mizoram 2552 3943 6495
Arunachal 2517 11551 14068
Pradesh

Query no. 2- Number of cases pending at the Gauhati High Court and its
Outlying Benches as follows:

Name of the Civil cases Criminal cases | Total cases as
Bench on ; } b
Auqust, 2021
Principal seat 32881 7617 40498
Kohima seat 640 85 725
Aizawl seat 390 95 485
Itanagar seat 1176 202 1378

. As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appellate authority within 30(thirty) days of the issue of this
order.
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